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[Mr. Speaker) 
provisions of the said Act and the 
Rules made thereunder." 

The motion was adopted. 

(ii) JOINT COMMITTEE ON JUDGES 
(INQUDlY) BILL 

Sui KrIshnaIIIoorthy Rao: (Shi-
moga): I beg to move: 

"That this House recommends 
to Rajya Sabha that Rajya Sabha 
do appoint three members at 
Rajya Sabha to the Joint Com-
mittee On the Judges (Inquiry) 
Bill, 1964, in the vacancies caused 
by the retirement of Sarvashri 
Akbar Ali Khan, G. S. Pathak and 
K. K. Shah from Rajy. Sabha and 
cC1mmunicate to this House the 
names of the members so appoint-
ed by Rajya Sabha to the Joint 
Committee.". 

Mr. Speaker: The question is: 

UThat this House recommends 
to Rajya Sabh" that Rajyn Sabha 
do appoint three members at 
Rajy. Sabhn to the Joint Com-
mittee on the Judges (Inquiry) 
Bill, 1964, in the vacancies caused 
by the retirement of Sarvashri 
Akabar Ali Khan, G. S. Pathtlk 
and K. K. Shah from Rajya Sabha 
and ""'llTmunicate to this House 
the names of the members so 
appointed by Rajya S.bm. to the 
Joint Committee.". 

The motion was adOPted. 

(iii) JOINT COMMITTI!:E ON DELHI 
ADMINISTRA. TION BILL 

Shrl Krlshnamoorthy Rao (Shi-
moga): I beg to move: 

"That this House recommends 
to Rajya Sabha that Rajya Sabhtl 
do appoint two ,nembers at Rajya 
Sabhs to the Joint Committee on 
the Delhi Administration Bill, 1965, 
in the vacancies caused by the 
retirement Of Shri L. N. Mishra 
and Kumari Shant a Vaslsht from 

Rajya Sabha and communicate t() 
tltis House the names of the mem-
bers so appointed by Rajya Sabha 
to the Joint Committee .... 

Mr. Speaker: The question is: 

-'Tha t this House recommend!: to 
Rajya Sabha that Rajya Sabha 
do appoint two members of Rajya 
Sabha to the Joint Committee on 
the Delhi Administration BiU, 
1965, in the vaC9ncies caused by 
the retirement of Shri L. N. 
Mishra and Kumari Shanta 
Vasisht from Rajya Sabha and 
communicate to this House the 
names or the members so appoint-
ed by Rajya Sabha to the Joint 
Committee.". 

The motion was adopted. 

(iv) JOINT COMMITTEE ON PATENTS 
BILL 

Shrl KrlshnamoorthY Rao. 
(Shimoga): I bog to move: 

"That this House recommends 
to Rajya Sabha that Rajya Sabh-a 
do appoint six members of Rajya 
Sabha to the Joint Committee on 
the Patents Bill, 1965, in the 
vacancies C"'dused by the retire-
ment of Sarvashri Arjun Arora, 
T. Chengalvaroyan, R. S. Doogar, 
Shyamnandan Mishra, M. R. Sher-
van! and R. P. Sinha frC1m RJajya 
Sabha and communicate to this 
House the names of the members 
80 appointed by Rajya Sabh ... 
to the Joint Committee .... 

Mr. Speaker: The question is: 

"That this House recommends to 
Rajya Sabha that Rajya Sabha do 
appoint six members of Rajya 

.Sabha to the Joint Committee on 
the Patents Bill, 1965, in the 
Vacancies caused by the retire-
ment ot Sarvashri Arjun Arora. 
T. Chenga1varoyan. R. S. Doorar, 
Shyamnandan Mi.hra, M. R. 
Shervani and R. P. Sinha from 
R~~~·a ~h.bha ~nd -=(\n:!'lluni~t.c to. 
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this House the names ot the 
member. 80 apPointed by Rajya 
Sa·bha to the J'oint Commi Itee". 

Th" motion was adopted. 
(-v) JOINT COMMITTEE ON OP'FICES or 

PRoFIT 
Shrl G. N. Dlxl~ (Etawah): I beg to 

move: 
"That this House recommends 

to RajY'8 Sabha that Hajya Sabha 
do elect three member. Of Rajya 
Sabha according to the principle 
of proportional representation by 
means of the single transferable 
vot., to the Joint Committee on 
Offices of Profit in the vacancies 
caused by the retirement of Shri-
mati Sh'arda Bhargava, Shri Hira 
Val1abha Tripathi and Shri Loka-
nath Misra from Rajya Sabha and 
communicate to this House the 
n'3'lT1es of the members sO appoint .. 
ed by Rajya Sabha to the Joint 
Committee.". 
Mr. Speaker: The question is: 

uThat this House rerornmends to 
Rajya Sabha that Rajya Sabha do 
elect three member. of R .. jya 
Sabha according to the principle 
of proportional representation by 
means of the single transferable 
vote, to the Joint Committee on 
Offices of Profit in the vacancies 
caused by the retirement of Shri-
mati Sharda Bhargoava, Shri Hira 
VaBabha Tripathi and Shri Loka-
nath Misra from Rajya Sabh'3 and 
communicate to this House the 
nmnes of the rnem bers so appoin~ 
ted hy Rajya Sabha to the Joint 
Committee.". 

The motion was adopted. 

lZ'41 brs. 
DELHI HIGH COURT BILL 

Exn:NSIOlf OF TlMJ: FOR P1WIENTATIOIf 
OF RE.OR1· OF SELECT CoMMn"1'D 
Shrt KrtsJmamoorlh,. Rao: 

(Shimogo): I beg to move: 
"That the time appointed fat 

the presentation ot the Report ot 

the Select Committee on the Bill 
to provide for the constilution of 
a High Court for the Union Terri-
tory of Delhi. for the extension 
at the jurisdiction o! that High 
Court to the Union Territory of 
Himachal Prade,h ann for matters 
connected therewith, b(> further 
extended up to the 18th April, 
1966 .... 

Mr. Speaker: The question i.: 

"That the time appointed tor 
the presentation of the Report of 
the Select Committee on the Bill 
to provide for the constitution of 
a High Court for the Union Terri-
tory of Delhi, tor the extension 
of the jurisdiction of that High 
Court to the Union Territory of 
Himachal Pradesh and tor malter. 
connected therewith, be further 
extended up to the 18th April, 
1966.". 

The motion wa. adopted. 

12'41 hro. 

DEMANDS· FOR GRANTS-contcl 

MINISTRY OF LAW--contd 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Law. The 
hon. Law Minister may continue his 
speech noW, 

SIIri S. M. B .... erJee (Kanpur): Be-
fore the hon. Law Minister starts. I 
bave a submission to make. After the 
Demands tor Grants under the con-
trol of the Ministry ot Law, we shall 
be having for discussion those under 
the cant rol ot the Depart'l11ent of 
PIlrliamentary Main and lhen those 
under the controi of the Ministry of 
Transport and Aviation. So. the 




